Disruption of
Indo-Pak. Communi-
cations (C.A.)

Shri P. C. Berevah (Sibsagar):
May I know if it is g fact that even
telegramg sent by the High Commis-
sioner of India in Karachi are being
routed through London and treated
as “postal traffic”; if so, may I know
what special steps have been taken
to provide the essential diplomatic
service to our High Commission in
Karachi through an easier route?

Shri Satya Narayan Sinha: 1 am
very sorry to inform the House that
the telegraph line is practically down
and all the telegrams at present arc
being sent by post, what to say by
any route.
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Shri P. C. Borooah: I am not satisfied
with the answer.

Wt o®o Wo wwf (FMYR)
TeqeT WEIRY, TATT T HTAY 9 ¥ war
ar i’ :

“The attention of Pakistan
Telecom, Authorities have once
again been drawn to these mat-
ters and they are being request-

ed to agree to the conference al-
ready suggested.”

A1 & ag JrAAT wreew § fw ag ont
FAAT A9 7E ¥ gF wAT fEaTay -
Y, W Ug WA & A gt
qrfieear & aEA 7 I a1 g E o
afe gy £1¢ & TE L1ar A7 &7 TAT
wgRT ¥ I% qfgt w1 o g fear
Y7 IAET wrE oravy wrar ¥ av Ad ¢

oft wew vevaw fag - it 2% sifeat
& Hie g g W AR e g 1 A
oY gERT gEEd F Ay § e
THHR

Shrimati Renu Chakravartty (Bar-
rackpore): May I bring to your notice
that I have just now been informed
that you had outright rejected my
call attention on the CIA intelligence
report on India’s nuclear potential.
This hag been agitating the minds of
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the whole of India. If need be you
could have held over and called us
to explain why it wag important. |
really do not understand why such a

thing should be completely ruled
out.

Mr. Speaker: There are certain
things which we can defer. This is

not the manner in which it should
be brought.

Shri Bhagwat Jha Asad
pur): It is an important
Everyday it is being done in the
House and it is being raised. At
least we are entitled to have a state-
ment about these things. We are
seriously concerned about it.

(Bhagal-
matter.

Mr. Speaker: That, 1 will consider
but not in this manner.

Shri Bhagwat Jha Azad: In what
manner do you expect us to do that?

Mr. Speaker: By writing to me.

Shri Bhagwat Jha Azad: On many
occasions you imform wus in this
House. . ..

Mr. Speaker: But sometimes I may
not agree; it is not necessary that I
should always agree.

Shri Bhagwat Jha Azad: Call atten-
tion notice was given long time back
and we are just now informed about
it. If we were informed earlier, we
could have approached you in the
Chamber.

Mr. Speaker: Immediately it cannot
be done. I receive notices upto 11
O’'Clock. How is it possible?.. ..
(Interruptions.) He cannot go on

like that.
1280 hrs.
RE. MOTIONS FOR ADJOURN-

MENT AND CALLING ATTEN-
TION NOTICES (Querier)

M. ker: I have d notice
of two adjournment motions. One
is about the starvation deaths in
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Orissa, Maharashtra, UP, and the place or the team which has gont

deteriorating food situation in Punjab
and Rajasthan by Shri Bagri, S. M.
Banerjee, Madhu Limaye and Kishen
Pattnayak. The other day we had
discussed it by way of call attention
noticc. Then too we had decided we
will have the discussion.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): On the 1l1th
May we are fixing the day.

Mr. Speaker: Bccause we arc dis-
cussing it.....

8hri 8. M, Banerjee (Kanpur): I
would only request your kind atten-
tion to a news which appcared in the
Statesman of yesterday. I would not
have tabled this adjournment motion
but for this newg which says: that
three million people have become the
victims of not only nature’s vagaries
but also the unimaginative adminis-
tration in Kalahandi and Koraput
region of Orissa.

' Mr. Speaker: Mr. Bancsrjee would
realise that when a discussion has
been fixed it ig rather anticipating the
discussion,

Shri Daji (Indore): Either it is
urgent or it is not urgent.... (Inter-
ruptions.) If it is urgent, why

should we have it after eight days”

Mr. Speaker: I will ask the Leader
of the House whether there could be
an earlier date. 11th means, eight
days from today.

Shri Satya Narayan Sinba: I think
the Food Minister is going to visit
that place and it is better if he him-
sclf goes to the spot,

Shri Surendranath Dwivedy (Ken-
drapara): Does he return by the 11th?

The Minister of Food, Agriculture,
Cemmunity Development and Co-
eperation (Shri C. Subramaniam): I
am going earlier. If any discussion
takes place before either I visit that

there would be able to return and
submit its report, I will have to give
only the report which I had received
from the Orissa Government with
which the hon. Members are not
satisfied. Therefore, 1 would like to
have some time so that the team
which has gone there would be able
to return. I am also visiting the
area.

Shri S. M, Banerjee: A parliamen-
tary delegation should be sent.

Shri C, Subramaniam: After all it
should be possible for me to give
some concrete information on the
basis of our own officers’ report or of
what 1 am able to see there. If we
want to rely merely upon the Orissa
Government's report, all that I have

been able to get, I have already
placed before the House.... (Inter-
ruptions.)

ot ST AT WewT (FrET) C ETE
T Fed frdrmy (vawa)

oo AT ;Y anrE L L

it ay fomd (qa7) :
TaTeT |

wer RpT  gg I Ag

Y wY fowd : oy 7-7 A waraw
7 ¥ are e frwerar & (fure garer
TR seare wd wx e
Ty Ty A §, & v xw ae fade
w77 W | wifer s ¥ fav gw agr
g ?

W AR R TE qrerw A
T ot s g R o W

ot wy fowd : werw wEw, oF
€ BY e f g Avey 1 fear o
Tl & wwg o W a7 ww gur
N e ararEn g g, .

W T AT
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YW AERT: 7T 2T T A A
3 g Y & g7 v AT w7 TE o0
awaT |

=t uy fead : o Twr H A9 A
W Y e
TR EYT ;AT 47 AT KT

ot vy fowd . ag A A7 v @
¥Y A7 97 oy gwv Ov

it et (fgare) 0 & wmo A
fazma # fadma s&m f& F9-qwt
seTy & AU ag awi T § fe el
toferdAne g §ar s faa & 1 #1w
Iw gEATE 39 afdfeafad) &1 aeoT
forrer o g a=9 g1 arn ¥ wran
A ¥ ART | 3A 1wy A fod AT
afer gerTr wrfy el g7 ft g
a7 qEwd ¥ g dm A wE e
W & £ Wl § N g & T
HEAAT 7 FTH-TTHT T2y ¥fAz g1
F AqTY FAL FA 7 Dot ®1 77 FIAT
& | T HTH-TIRT STEATT | | ATH B
¥ T qAT E | FTH-TIRT XRATT AT
F1 JIFT grAT # ATHTT K Afagt v
WAEH &1 AT AT F gy & fragw sww
& w7 a7 qEA 1T HETE T JET
T T FTH-UFT T4 T qFAT § A7
TAAT & W IAET AgH K 4% fagqy g
a1 qg OF T a1 ZON WIT ATHTT K
TNfA *1 Ia% w7 wfer fasfy o
wafee & groy qg fragr s f ag
ag FH-OET AT Y wAfa ¥ 0 &
WY 7 qgud w€m e wTR-TAT
Ty dwE T IEA AW 97
T 2 Ay a1 i wr W

Deteriorating conditions in
Punjab and Rajasthan cannot
form the subject-matter of any

j t Motion. Orissa is
the main subject that is before
us.
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I fa7 7 W aw w1 wfaee
e o 37 far daer fear e qer
fFeewwrar 1 | o ¥ TF T@ Iy AT
T & fr ¥@ 9T grow ¥ feewww grm
At fae = & qarfaw dwariie S
fer 39 a7 A€ T wAT (vEww)

oo AT AR weR WY &
7% FAR W aa § vEfam GEwEET
Ao A B a%aT | ww WY IW
feawma w3 € ava o7 &4 ITT wgr
fFrAiai My aE
TEq 7EY TR AT qEAT § A IR v
feamroga Wt 7@ 7w # Ffew 9w
THA § A AN A T 7OA A
feamif s A gt atray 1178
w1 qg feewwm @3 & fam a7 w0 7
¢ & fe wolT a@T A RGNS WT
1y, Fry A7 € 3 FeAy o Frayd ar oy
o} Tz gz W I Y agt feafy w1
osge A ¥ fam an 73 # wfso we
FHT ATAT & AY IAA ZTIA ¥ FIUAC ¥
it wofir ffamm w1 addr ol
I N ERAVA qgT SEET
Tz g Wk & IW q wWW Al
dfegrge At 2 wT gEE Wi
dfrrere® A %, FTIW IW 97 A
F7T AR AFAT W7 SN A AT gL
¥ fx e aiw $fem wot (feqde
R &7 I W 6 el § o
aT oW A @ ...

st gerwite woat  (fowtr)
o AT wTfEY °7 v aw

e wgw : Aw At R ) ww
# v 97 GEWAHE W w1 41 Y &
T ¥ 77 9N A ferwww qwh §

o oy feed : waw wgwE, wT
e oz ofs wrie ko
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Shri Surendranath Dwivedy: Be-
fore the 11th the Food Minister
would also have visited the area. Is
that \he position?  (Interruptions.)

it wy fomdt s fraw 5 6 % ol
AT HTNG £ | 9 &8 aOF ¥ 3!

“The right to move the adjourn-
ment of the House for the pur-
pose of discussing a definite mat-
ter of urgent public importance
shall be subject to the following
restriations, namely:—

¥ 6 3 917 & 99 &7 eqry frarAn
AEATE | 6 T THT 2

(vi) the motion shall not antici-
pate a matter which has bcen
previously appointed for
consideration. In determin-
ing whether a discussion is
out of order on the ground
of anticipation, regard shall
be had by the Speaker to
the probability of the matter
anticipated being brought be-
fore the House within a rea-
sonable time;".

ot 7 T 7 faw fear & | wa & frdew
For argen § fF ovw faw # ==t ar
TEA FY T X ¥ A B 0 TR
geary oY fawg & araey § faar man
a1 | ;T T yerE w i€ A T ¢, afew
Y ¥ famtfed ¥ S faar man ¢
= fore ag Forarm sy Y v & e ifee
TH AV T AEA 1 A ¥, v v TR
TRT FFATY %7 A% femy o Awar &0
Tz WM T 9EX 1 ger
AT QT A AT AT AT W X AT §
i agw gk, av gy fE agw gnfy
77 977 frdee & 6 ag * -3 weary
TAGHAT ¥ Ty T |

frmaa ¥ us A fl AT ¥
ATHR TqAT Iga &, A1 ww § 2em-
AAam I M T T &Y OF
THT AATH IITAC QT |
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WO WEAY . IW qTRG FT TGE
WTH WIS & *7E qre® 76 2

Y wy femd : 7g oF oreT A1 AT
2, form %1 97 %7 & ooy 9 ww w7
g

# 7 AT ¥ wiwT S T F
I E A AT | wfEETT ST
w7 oW --cifedt W Efae
= TEE Y Afe @ Iy
At g @ 2, ™ fAu ¥ W oA
] 17 T feATT 9@ g o

UM R . T4 WTE AT
g A T aew 3 7w few
39 Y s AF g AFATE 7

st e fomd - gw d%T 7 W@

g 7 xw & fam 3 sifagEen
MR g g,
wOw W ;. Ag ATeg qiET

T HTET ¥ AL WA 2

Wt AY fawq : TH ¥ AEEW
¥ 1 gy ST @9 ¥ wres
twes foar #v% @ | a@ ¥ w
wgr & wE A a gwes
FA | A T AT A TR TR
femr g fe & o ¥ wiv? ™3
af w3 1 a1 wferer g W ?
S F JEIT A WY TEET g wrAr
oA, ...

wow wgew & A e
#rav e wg @ E fE v af
aregw AR & w g W A faag
aff " ?

o vy fem® : W ¥ aWA
% e % wied veed fer am @ 1
FRqE@mam e gera  ar wwrw 3 ?
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o stere W don 0 Iw #
4,22 g wredt qerd & fwere
(A

ww wgwn o oa@ awer
f & grfiy weq M #@  GANTS
¥ qrraz IR e e £ 7 AW
quiz W% wé gw fear &, s
Fg N A W oA W@EF

st T ;TR w1 AIET qIEE
o AT X Z

www Wpwa o g ST g %rg
wege T e 2 K weeEm
aew 1 A AT E | A dT A |

oW www o fom faw @
qEEdr wwm e omar oqr,
frmgédmmgma fEmE w
feerww w37 | vy fow ag o fa=r

524 (Ai) LSD—5
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duer feqr & fo g @ B foew
it far gz e Y T 2

Shri Priya Gupta (Katihar): So
far as the hon. Member's point of
order and your decision arc concern-
ed, it is now the property of the
House. . ..

www e . AT e
FTAE | TR ATRAR L

Shri Priya Gupta: I will obey your
order, but that is not the procedure.
(Interruptions).

Mr. Speaker: There is a second
adjournment motion from Shri Hem
Barua and Shri Surendranath
Dwivedy on the derailment of the 3
Up Assam Mail near Panikhaiti sta-
tion on the Gauhati-Lumding section
on the 30th April, 18966. There have
been three cases and in that regard,
of course, it is quite important. So
far ag the insecurity is concerned,
that is continuing no doubt.  Shri
Hem Barua woulq kindly tell me in a
few words what warrants this ad-
journment motion to be admitted.

Shri D. C, Sharma (Gurdaspur): T
have given a calling attention notice
also.

Mr. Speaker: There are many call-
ing attention notices.

Shri Hem Barua (Gauhati): This is
a very serious matter and I am get-
ting daily telegrams and letters from
Assam. The people there tell me that
there is no security in that State.
What China and Pakistan wanted,
that is, to create trouble in the strate-
gic pockets of our country, has been
materialised by their agents, the
Naga hostiles, in that area. Our
Government have also failed miser-
ably. I have pointed out certain
instances of their failure. The Home
Ministry has failed in its duty. The
first thing is, some incriminating
documents were seized from some
Naga underground. ...
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Mr, Speaker: He may confine him-
self to this adjournment motion,

Shri Hem Barua: I am coming to
that, Sir. I was saying that some
incriminating = documents were cap-
tured from these Naga underground
leaders at Jorhat on 7th March, 1966.
They revealed certain things. They
revealed a grand strategy of the Naga
hostiles to disrupt the rail track in
the Brahmaputra Valley within the
month of April. Secondly, they dis-
closed the names of two persons.
That came up before the House .the
other day. But the most striking
part of this jeep episode in Jorhat is
this. Those documents were seized
from these Naga underground lea-
ders. Then, what did our Govern-
ment do? Our Government ook
photostat copies of those documents,
and, after taking photostat copies of
those documents, the original docu-
ments were returned to the Naga
Underground Government.

An, hon. Member:

Shri Hem Barua: I am sure; hun-
dred per cent sure, and 1 know Shri
Nanda who is a very honest man will
agree that it is so. Now, what our
Government, both at the Centre and
at Shillong, have only the photostat
copies and not the original docu-
ments, the original documents are
safely with the Naga Federal Gov-
ernment at Chedima. Sir, you are
wvery wise. May 1 know whether
even in your wisdom....

Are you sure?

Mr, Speaker: I do not claim that.
He may change his opinion when I
call him to order.

Shri Hem Barua: Even in your
wisdom, Sir, have you ever come
across an ideotic set of people like
this anywhere? Why have they done
it? It ig because the Chief Minister

of Assam, who bhappens to be a
member of the so-called Nagaland
Peace Mission, wanted these origi-

nal documents to be given to the
Naga undeérground Leaders, because
he thought that if we keep these
documents with us that might ham-
per the further progress of the talks
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that the hon. Prime Minister is hav-
ing with the Naga undergréund lea-
derg+in Delhi. That is his epprehen-
sion. May I submit, in this connec-
tion, Sir, it is high time, in the inte-
rest of the nation, that Shri Nanda
or Shrimati Indira Gandhi asks the
Chief Minister of Assam either to
withdraw from his membership of
the Nagaland Peace Mission or with-
draw from the Chief Ministership of"
Assam.

Mr. Speaker:
now.

He might conclude

Shri Hem Barua: I am concluding.
Ag I have already told you, Sir, there
is no sense of responsibility, and 1
am getting lctters from people tell-
ing me that after disrupting the rul
track in the Brahmaputra Valley
they apprchend that the Naga hos-
tiles would disrupt the National High-
way in Assam. These are the two
arteries of communication in Assam.
At the same time, Sir, these people
have started writing threatening
letters. Even they have written a
threatening letter to the Editor of
Assam Tribune. May I just read out
one scntence....

Mr. Speaker: No, no. These are
things that are not relevant to the-
adjournment motion.

Shri Hem Barua: But there is a
very nice adjective given to Shri
Nanda and that is why 1 was inte-
rested in reading it out.

Mr. Speaker: That is not needed.

Shri Hem Barua: Whatever that
may be, Sir, this is a fact that in the
course of one month there have been
as many as three accidents. In spite
of the promise made by the hon.
Prime Minister on the floor of this
House no security has been ensured
to the people living there or to the
travelling public of Assam. There s
loss of life and property also.

Mr. Speaker: He may resume his
seat now. He has explained what he
wanted to say about his adjourn-
ment motion. I will new ask the
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hon. Minister to say what he has to
say on this.

The Minister of Railways (Shri 8.
K, Patil): Mr. Speaker, Sir, the
hon, Member first began with this
derailment, with which, of course,
the Ministry of Railways has infor-
mation, and then he entered into a
higher strata, about somc letters be-
ing intercepted, photostat copieg be-
ing taken of them, etc., which the
House has already discussed. So far
as this particular accident is concern-
ed, it is one of the normal things
which sometimes do happen in the
railways. Because, they nced not
necessarily be connected.... (Inter-
ruptions.) I am still on my legs.
This need not necessarily bc connect-
ed with the first two explosions.

Shri Priya Gupta: What can it be
then?

Shri S. K. Patil: This is a different
type of thing,

Shri Surendranath Dwivedy: How
does he know?

Shri S. K. Patil: Whether it is due
to faulty arrangement of the wagons
etc., is a matter under examination.
1 am merely pointing out the differ-
ence between the two—those which
occurred on 20th and 23rd and the
one of 30th. It is under investiga-
tion as to how this hag happened.
Because there is no loss of life, there-
fore, as I said, this cannot be com-
pared with the other two.

“Shri Hem Barua: What about the
Home Minister making a statement?

. Mir. Speaker: That is a different
thing altogether,

Shri Hem Barua: He should say
something about it.

Mr. Speaker: I will allow some
calling attention notices on this.
There are 13 calling attention notices.
1 will allow them. TIs the Minister
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prepared to answer them this even-
ing?

The Minister of State jn the Minis-
try of Ballways (Dr. Ram Suhbhag
Singh): I can do it just now.

Shri Nath Pai (Rajapur): Sir, may
1 make a very very brief submis-
sion? I think after the explanation
of Shri Patil, Shri Hem Barua has to
wait till the investigations are finish-
ed with regard to the derailment.
But there is another aspect in which
this House, as you can rightly see, is
interested ond about which #t is
agitated and deeply concerned. I am
glad that Shri Nanda is present on
this occasion. We would like to
know whether it is a fact that photo-
stat coples of the incriminating docu-
ments were made and the originals
returned. This also, 1 think, is a
failure on the part of the Government
and we can charge this Government
with dereliction of duty. It will not
do any good to Parliament—I wil}
continue after the Secretary stops his
whispering campaign—if on mere
technical grounds, that two matters
cannot be combined, you are going to
disallow this. Thig will create a
very bad precedent. ] want to sub-
mit that Shri Nanda is called upon
to make a statement, explaining the
position of the Government, The
whole House is very much agitated
about it. When Shri Hem Barua
first mentioned it, I was tempted to
describe it as an allegytion but, it
seems to me, he has stated facts. If
it is true, Shri Nanda is bhound to
give an explanation instead of taking
shelter on the ground that the
subject-matter is different. 1 hope,
Sir, you will sustain my contention.

Mr. Speaker: 1 cannot take that
matter on an adjournment motion on
derailment. When I have got a
notice of an adjournment on a derail-
ment, how can | take that up. How-
ever important and however serious it
might be, hon, Members should realise
that jt cannot be raised in this
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nanner; it can be raised in some other
manner.

Shri Suremdranath Dwivedy: Can-
not derailment be on account of lack
of security measures?

Mr, Speaker: That is a different
thing. Now., would the Minister
answer the Calling Attention motion
in  the afternoon today, after
5 O'Clock?

Dr. Ram Subhag Singh: We are
prepared to answer it just now.

Mr. Speaker: It is already 12'45.

Shri Surendranath Dwivedy: Why
could it not be kept pending until the
Home Minister is in a position to tell
us the position?

Shri Hem Barua: Sir, this morning
I wrote a letter to you.

Mr. Speaker: Therefore, 1 have
allowed him to make statement.

Shri Hem Barua: I said that it will
be of great help if you would kindly
ask the Home Minister to be present
on the occasion. Now he is present
here and he is a very nice person.

Mr. Speaker: I have to look into it
whether it is necessary at this
stage

Shri Hem Barua: It is a very serious
matter.

Mr, Speaker: I agree with him that
it is a very serious matter. So, I
will take up this calling attention
notice at 5 O'Clock today.

Shri Hem Barua: Sir, you can take
it up tomorrow. Otherwise, in the
evening they will come with the state-
ment that the investigation is not
completed.

Mr. Speaker: Another calling atten-
tion notice tomorrow” 1 can take
this one tomorrow if he wants,
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Shri Hem Barua: The only thing is
that I do not want the Minister to
come at 5 o'clock anq say that “the
investigation is going on; I am not
in a position to give the reason”.

Mr. Speaker: If it is the desire that
it should be taken up the day after,
1 have no objection.

Shri Harish Chandra Mathar
(Jalore): Why are you blocking an-
other calling attention notice day
after tomorrow. The Minister is pre-
pared to answer it now. The purpose
of the calling attention notice is
defeated if it is not taken up
immediately; it should be answered
immediately. Whepn the Government
is prepared 1o answer it immediately,
1 see absolutely no reason for its
postponement.

Mr, Speaker: Even carlier I was
rather inclined to take it up at
5 O'Clock today rather than the next
day. So I would take it up at
5 O'Clock.

Shri Priya Gupta: Sir, I have got a
small submission to make.

Mr. Speaker: No sub Now,

papers to be laid on the Table.

12.46 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE ESSENTIAL

CoMMODITIES ACT

The Minister of State in the Minis-
try of Food, Agriculture, Community
t and Cooperation (Shri

Govinda Menon): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (6) of
section 3 of the Essential Commodi-

ties Act, 1955:—
(i) The Inter-Zonal Wheat and
Wheat Products (Movement

Control) Second Amendment





